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It has been stated on behalf of Mr.P.K.Mjsra,learned 

Counsel for the Petitioner that Mr.I'isra has been ailing 

and he is not able to attend the Court. I'he case is adjourned 

to 10th January,1990 for hearing. 

Vice -Chai rinan 

/&<< 
Member (Judicial) 
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B. 	I2.l.9C 

It 

None appears for the applicant on repeated 

calls, Nr. L.4ohapatra, learned 3tanW.ng  Consel for 

the Railway Administration is'present. The a.7plicatin 

is dismissed for default. 

MernbI. 

Ilember (Adrnn.) 


